
     
 

    

   

      

    
     

    
    
    

   

 

    

 

    

      

    

          
        

 

    

              

          

        

        

    

            

           

   



           

          

        

          

           

           

          

      

           

         

      
            

    

           

          

 

           

            

         

            
   

            

              

            

  

       

              
           

            

            

          

          

        

           

           



           

          

             

      

             

            

 

           

          

      

         

            

     

            

       

           

         

           

          

          

  

             

        

           
           

     

              

          

          

            

    



             

            

             

         

               

          
        

           

             

             

   

               

           

          
           

          

           

           

          

         
       

           

           

          

              

           

          

           

        

            
          

       



15. From the material on record, the Scheme appears to be fair, reasonable and is not

violative to any provisions oflaw nor is contary to public interest.

16. Since all the requisite statutory compliances have been fulfilled, the Company

Scheme Petition Nos.272 are made absolute in terms ofprayer clauses (a) ro (d)

and Company Scheme Petition No.273 is made absolute in terms of prayer

clauses (a) and (b).

l7.The Petitioner Companies are directed to file a copy ofthis order along with a

copy ofthe Scheme ofArrangement with the concemed Registrar ofCompanies,

electuonically, along with e-Form INC-28, in addirion to physical copy, wirhin

30 days from the date ofreceipt ofthe order by the Regishy.

t8.The Petitioner Companies to lodge a copy of this order and the Scheme duly

certified by the Deputy Director, National Company Law Tribunal, Mumbai

Bench, with the concemed Superintendcnt of Stamps for the purpose of
adjudication of stamp duty payable, within a period of 60 days from the date of
receipt ofthe order.

l9.The Petitioner Companies to pay costs of Rs. 25,000/- each to the Regional

Director, Westem Region, Mumbai. Costs to be paid within four weeks from the

date ofthe receipt ofthe order.

20.All authorities concemed to act on a copy ofthis order along with the Scherne

duly certified by the Deputy Director, National Company Law Tribunal,

Mumbai Bench.

V .Nallasenapathy Mcmbcr (T) B.S.V. Prakash Kumar , Mcmber (J)
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2l.Liberty is granted to the person who is aggrieved by this order to come before

this bench.
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